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Heard learned counsel Mr J.L.

,Sarkar on behalf of applicant Shri

'D.K.Chakraborty. Perused the state~
:ments of grievances and reliefs
'sought for in this application.,
:Copy of application has been receie
'ved by learned Sr.,C.G.S.C.Mr S.Ali.
: Applicant Shri D.K.Chakrabqgfy
twas awarded penalty of compulsory
'retirement with effect from 1,12.90
rafter completion of the discipli-
'nary proceedings under Rule 14 of -
1C.CeS.(C.C.A.) -Rules,1965 vide

' order under Memorandum No,Fl-1/IV/

1 86=87(D) dated Agartala the 17,11,
'90. His appeal was also rejected
'by the Chlef Postmaster General
v1de order under Memorandum No.Staff
v/109-3/91 dated Shillong the 20.5.

' 91, Thereafter, the applicant sub-

" 'mitted Revision Retition dated

14,11,91 before the Director Gene=-
ral of Posts,New Delhi against
order of compulsory retirement
followed by reminders dated 7.9.93

contd.,

“ @ @ w e W e e e e =



e
.

OFFICE NOTE

S S

." V’
tDATE 1
I

R

0.A. 12/94,

!
t

'COWRT'S mROER

Copy of order ma? be

furnished to the counsel of tHe

parties.
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Mr Sarkar submits that the.

' Revision has not yet been
disposed of in spite of remine
ders. Learned Sr.C.G.S.C.Mr S,
Ali has no instruction as he

- receives copy of .the application

) only today and submits to issue

~direction for disposal of the
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' revision,

: Upon hearing the counsel

'~ of the parties and in view of the

| facts and circumstances we con-

+ sider it Just and expedient to

|- -pass-the following order/direc-

t  tion: _

, " We direct the Director

'  General of Posts,Government of

India,New Delhi to dispose of the

Revision Petition of Shri ‘D.K.

Chakraborty dated 14,11,9]1 with=

in 30 days from the date of
receipt copy of this order, if
not dlsposed earller. The appli-
cant is/ su rrx?ft K] copy of the
said Revision Petition dated
14,11,91 before the Director
General of Posts,New Delhi for
ready reference within 15 days
from today. 30 days will be
reckoned from 4th day of Febru-
ary,1994 . This application is
disposed of with the above order.,
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